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Cocau : Hn'blc Ir. P.H. rivedi 
	

Vice Chairman 

iion'ble Mr. P.M. Joshi 
	

Judicial Memthr 

i6J/88 

Heard ir.M.M.Xavier and Mr .fl.M.Vjn learned 

advocates for the applicant and the respondent. 

The petitioner has retired from service on 28//1988 
4 

he claims promotion to the post of Goods Driver 

which he ea ier held and from which he was reverted 

on account of his not passing the rquired test on 

3.10.186 and persons w passed the test namely ho  

in para 13 of the reply who were promoted although 

they were juniors on account of their passing the 

test. The petitioner now claims that on account of 
a 

his seniority he has/rior right to adhoc promotion 

in preference to the juniors who were promoted. 

in adhoc appointhients there is no such right and the 

juniors are admittedly promoted on the basis of their 

passing test which is a valid basis. Accordingly, 

thepetition does not disclose any merits for admission 

umiarily dismissed. 

Trivedi) 
Vice Chairman 

Judiciavlemb3r 
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